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Present : HON'BLE DR, B,C, SARMa, ADMINISTRA IVE MEMSER,

HON'BLE MR, D, PURKAYASTHA, JUDICIAL MEMBER,

SUKUMAR MONDAL '

SAJAL KR. MONBAL ‘
RIPHAL KR, MONDAL !
TARAK NATH NASKAR, |
, |- ;
% ees o+ Applicants, |
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1. Unxon of Indla,

Ministry of: DeFenca, |
v Gout. oF Indla, Nau Delhi, (

o2, E -n.-ChieF Nllltary
: M1nlstry of Defence,. -
Govt, of™ Indla, New, Dllhi.

&nginear Service,

.3, ACE E/M (North), Calcutda,
46, B,T, Road Cal=50,

. o e _';“ ‘
4, Garrison Engineer (Morth) -~ ' \ ’
Calcutts, 46, B,T, Road,
Calcutta-SU‘

l
| ess  +e. | Respondents,
.

For Applicant : M, 8.C. Sinha, Couhsel.
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For Respondents : Mr, M,S, Banerjee; Sr, Counssl,
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Heard on : 5,3,97. ' . Ordered on : 5.3,97
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B.C.Satma, AN, | -
The limited question to be decided in this case is

wha ther the respondents are entitled to TBVATts the 4 applicants

who are Diesel Engine Starter under the Garrison Engineer, Military
Engineering servica, from the scals of Rs, 950-1500/~- to R, 800-1150/~
and yhether the respondents are also engitlad td make recovsry for

the excess payment made to tham,
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